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KOTAK FIRE SECURE
ADD ON COVER WORDINGS
EXPORT TAX BENEFITS

It is hereby agreed and understood, subject otherwise to the terms, conditions and exclusions of the Policy
and endorsed hereon, that the insurance by this Policy extends to include the loss of tax benefits, derived
solely from the export of any product which is manufactured, stored or contained at the premises of the
Insured following upon loss as insured which results in the interruption of or interference with the business.

Provided that such benefits are directly attributed to export tax benefits and which may be adjusted by any
Tax allowance or Tax concession which was provided for by Statute or any other recognized authority to
which the Insured could have had benefit after the date of loss but because of the loss the Insured could
not benefit from such allowance or concession.

If during the period of time from the date of loss to the expiry of the Indemnity Period any Statute or
concession was passed or allowed for which the Insured could have but did not benefit as a result of the
loss; then such amount of loss shall be considered as loss in terms of the provisions of this clause.

The sum insured in terms of the provisions of this clause shall be independently determined and shall be a
first loss’ amount and shall be the maximum amount payable in the event of loss as insured.

The indemnity in terms of the provisions of this clause is not subject to condition of average.
The indemnity provided herein shall be subject to the limit of indemnity as specified in The Schedule.
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